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CTHE INDUSTﬁIAL DISPUTES (AMENDMENT)
i ACT, 1965
Nd.l35.o1a..1965
V- . - . [19th November, 1965.]
An Act further to amend the Industrial-Disputes Acty 1947.

BEe-it; enatted - by! Parﬂlament ‘in the: S:xteenth Year of the
Republic of India as folloﬁvs — o ‘ ‘

Short 1. (1)“This-Act may be?called ‘the Industfrlal'xﬁxaputes (Amend-'
#tle and ment) Act, 1965. g_
ent . (2) It shall _come into. forge on such, date! as the Central Govern-

“ment’; may, by nohﬁcatlon in the ‘Official* Gazette appomt

Amend- 2. In section 9 of the Industrlal D1sputes Act, 1947 (heremafter 14 of 1047
ment of  referred to as the principal Act),
geetion 2. '
(i) in sub-clause (i) : of clause (a), aiter the words and
figures “Employees’ Statei Insurance Aet, 1948, or”, the words 34o0f 1948 |
and figures ‘the “Indian Ajrlines” and “Air-India” Corporatlons j
" ‘established under section 3 of the Air Corporations Act, 1953, or’ 27 of 1853,
shall be inserted; : : -
(i1) in clause (p), before the weords “the appropriate Gov-
ernment”, the words “an officer authorlsed in this behalf by”
shall be inserted. |
m&ﬂn 3. After section 2 of the principal Act, the Iollovwng section shall

section 2A. b€ mserted namely:.—

|
Dismissal, “2A. Where any employer discharges, dismisses, retrenches |
etc. of an or otherwise terminates the services of an individual workman,
individual \ ’ ; A -
workman any dispute or difference between that workman and his em-
S‘;‘:; od to ployer connected with, or arising out of, such discharge, dis- \
be an in- missal, retrenchment or termination#shall be deemed to be an
dustrial industrial dispute notwithstanding that no other workman nor l
dispute. any union of workmen is a party to the dispute.”.
Amend- 4. In section 12 of the principal Act, in sub-section (3), after the
mentof  words “the appropriate Government”, the w

nt”, the words “or an officer autho-

section 12. rised in this behalf by the appropriate Government” shall be insert- |
ed.

J Ist December, 1965; vide Notification No. $.0. 3751, dated 27-11- 196%,
Gazette of India, Pt. I, Sec. 3 (ii),P. 3908
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5. For section 25C of thejprincipal Act, the following section shall Bubstity
be -substituted, namely:— tion of
: o new sec.
tion for
section
25C,

“25C. Whenever a workman (other than a badli workman gigh of
or a casual workman) whose name is borne on the muster rolls workmen
of an industrial establishment and who has completed not less iiﬁgfnfor
than one year of continuous service under an employer is laid sation.
off, whether continuously or intermittently, he shall be paid by
the employer for all days during which he is so laid off, except
for such weekly holidays as may intervene, cornpensa-tioh which
shall be equal to fifty per cent. of the total of the basic wages
and dearness allowance that would have been payable to him

had he not been so laid off:

Provided that if duriﬁg any period of twelve months, a
workman is so laid off for more than forty-five days, no such
‘compensation shall be payable in respect of any period of the
lay off after the expiry of the first forty-five days, if there is an
agreement to that effect between the workman and the em-
ployer: '

~ Provided further that it shall be lawful for the employer
in any case falling within the foregoing proviso to retrench the
workman in accordance with the provisions contained in section
95F at any time after the expiry:of the first forty-five days of the
lay off and when he does so, any{‘j compensation paid to the work-
man for having bebn laid off during the preceding twelve
months may be set off against 'fithe compensation - payable for

retrenchment.

Explanation.—“Badli workman” means a workman who is
employed in an industrial establisfgmen.t in the place of another
"~ workman whose name 18 horne on ﬁ’i‘e muster rolls of the estab-
lishment, but shall cease to be regarded as sueh for the purposes
of this section, if he has completed one year of continuous ser-
vice in the establishment.”.
b 118 M of Law—46




Amend-.
ment:of
section:29.
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6. In‘section 29 of the principal Act, after the words “which inay
extend to six months, or with fige, or with both”, the words “and
where the breach is a continuing ope, with a further fine which may
extend to two hundred rupees for eyery day during which the breach
continues after the conviction for thl%\ﬁr.st” shall be inserted,




